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Allahabad : Jata:i this 31st day of July, 2)00 

Original APpli cati en N o.=27l/ 1999 

pistrict ; ,.U l ahabad 

Hon• ble Me. s. Dayal, A.M. 

Tapan Chatterji, sen of sri P.K. Chatterji, 

t 

secticn CootrOller, J)ivi sional H.ailway Man ager•s lJffice, 

Allahabad, Rjo 119A, Lukerganj( TaJ;akutir Road), 

Allahabad. 

( Sri KN Katiyar, Advocate) 

1· 

• • • • APplicant 

versus 

unicn Of India, thr ough the 

General Manager, Northern dailway, 

H.o. Uffice..Bar~a House, New Jelhi. 

.. 

2. ui vi si cnal Railway Manager, 

Northern Railway, Allahabad. 

3. sr. ui. vi si mal Pers cnnel Officer, 

Northern rl.ailway, Allahabad • 

• • • • aespmdents 

This a pplicati en has been filed f or fixati on Of 

the applicant• s pay at Rs.!4it>/- frCUl 1.2-6..1987, at 

a s.17ZJ/- frcm Mil{ 1994 and at ri.s. 6375/- frcm september, 

1997 with all the c c.nsequen tial benefits. 

2. Learned c O\Sl sel for the res pen cten ts has fi 1 ed 

suppl~entary co1.11ter reply alongwi th Misc.Appl. 
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N o.36l/ a:>~. £¥ this Misc. APpli cati en permi ssi m is 

being sought to place the su pplementary co\llter reply 

on record. Permi ssi m is all <>Ned. supplmen tary c O\ll ter 

reply is taken en record. 

3. supplementary COlll ter Affidavi t..I attached to 

the suppl Ementary Colllter reply shONs that lllcter the 

H.ailway aoard letter No, E( E)jii/91/MisC/2 dated 

a:>-08-1999, a notice d·ated 31-12-1999 was issued 

by therespcnctents refixing the Pi!f of the applicant 

at Rs.1480/- w.e.f. 1-G-1987, B.s.18:D/- w.e.f. l-5-!994 

aOd at rts. 62)0/- w. e. f. l-5-1997. 

4. Learned counsel for the applicant has menticned 

that no PClfmen t has so far been made to the a ppli cant. 

Learned counsel for the respCI)den ts undertakes to see 

that the payment will be made to the a pplicant in terms 

Of the order dated 3!-12-1999 annexed as Aflnexure-sCA-1 

to the supplementary colllter refJly within six weeks 

frQn the date Of ccmmunicatiCO Of the Order. 

5. The OA stands disposed Of in the above terms. 

Q ~--~f'-d.<==\ ~ 
Member (J) Member (A) 
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